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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __ 96¢o3/RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Marouf Ahmad Parray
S/O Ali Mohammad Parray
R/O Nari Bal Amda Kadal, Lal Bazar, Tehsil Eidgah, District Srlnagar

vide notification No.4] 3 oﬂ )a),/'/ PG, dated 0§-07 — 202/ for a period
of one year has been extended till 3/-03 —~2e024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolutelfmal enrollment as an
Advocate is ordered there bhefore.

By Order | M‘%
: (Sunil Kumar)

Assistant Registrar (L.P)
No: [978¢ < 7» /RG/LP Dated: _ /7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Marouf Ahmad Parray, Advocate
...... for information and necessary action.

g

="t
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §44 &/w} /RGILP Dated: ;7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Wazir
D/O Keshav Raj Rakwal
R/O Village Bhagwah, Tehsil Bhagwah, District Doda.

vide notification No. Y4 | Q}f 202]/R& 1P dated oS -06- 202} for a period
of one year has been extended fill 3/-02 - 2p2Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID. '

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /Q,/@U
Kumar)

| (Sunil
Assistant Registrar (L.P)

No: /9793 -9 /RG/LP Dated: _/7 .04.2023 (%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Himani Wazir, Advocate

...... for information and necessary action.

e

Assistant Registrar (L.P)
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'HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9L+ D/Wz IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tajamul Islam Teeli
S/O Gh Nabi Teeli ,
R/O Al-Aman Colony, Viddy, Tehsil Srigufwara, District Anantnag.

vide notification No. 8>¢ dated 2]-09- 2019 fora period

of one year has been extended till >l-02- 20 24 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M’S
\

(Sunil Kumar)
Assistant Registrar (L.P)

No: |980!-08  /RG/LP Dated: /7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
_ and also keeping record of the same.

7. Mvr. Tajamul Islam Teeli, Advocate

...... for information and necessary action. //}
M <
<

Assistant Registrar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 245 ;/ Joy3 IRGILP Dated: /7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Mohd Junaid
S/O Abdul Ahad

R/O Rajbagh Colony, Ranil, Street Link Road, Tehsil & District Ganderbal.

vide nofification No._  2A & dated 0% -[0-D618  for a period
of one year has been extended till 2i-0%~ 202U after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' ,
Y /%w\”
(Sunil Kumar)
Assistant Registrar (L.P)

No: )98>»9-3) /RG/LP Dated: /7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Junaid Mohd Junaid, Advocate

...... for information and necessary action.

%‘3
gist

Assistant Re ar (L.P)

@
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| HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SAQZ/WVB IRG/LP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheraz Ahmed
S/0O Saghir Ahmed ,
R/O Surankote, Bashtidhara, Tehsil Surankote, District Poonch.

vide notification No.SlLef 202 K6 /LP dated 08-06-2034 for a period
of one year has been extended till 3/- 02 — 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order | /9%3

(Sunil Kumar)

| Assista&Registrar (L.P)
No: [483),-%5  /RG/LP Dated: /J .04.2023 (%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sheraz Ahmed, Advocate

...... for information and necessary action.
ez 5t
'S \1,

Assistant Registrar (L.P)
2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9'% z/f}ov} /IRG/LP Dated: ;% .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Ahmed
S/O Mumtaz Ahmed

R/O Ward No.8, Panchayat Lathoong, Kallar Kattal, Tehsil Surankote,
District Poonch

vide notification No.S'g%ajfl 202 )6/ LP dated _02-~0F-202/) for a-period

of one year has been extended till R1-02-202Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
y /Q«%{W
(Sunil Kumar

Assistant Registrar (L.P)
No: 1817 85 /RG/LP Dated: _[? .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Poonch.

5.  CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Imran Ahmed, Advocate

...... for information and necessary action.
' GG
>

\
Assistant Registrar (L.P)

Q.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9% a/m; IRGILP Dated: /#.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharaz Ahmed
S/0 Karam Dad
R/O Bhatidhar, Tehsil Mendhar, District Poonch

vide notification No._ [# S/ dated [§-02~2020  for a period
of one year has been extended till 2)-03- 2924 after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Sunil Kumar)

Assista@egistrar (L.P)
No: |985y—9» /RG/LP Dated: J# .04.2023 (%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sharaz Ahmed, Advocate
...... for information and necessary action.
| 1>

Assistant Régi trar (L.P)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 37 ;/mz IRG/LP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Manzoor
D/0O Manzoor Ahmad Mir
R/O Mohalla Bongam, Tehsil Rajpora, District Pulwama.

vide notification No._| 74/ / dated /8-02 < D92 for a period
of one year has been extended till 2/~ 0> - 2924 after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W}

(Sunil Kumar)

Assistant Registrar (L.P)
No: /956% ~900 /RG/LP Dated: _/7 .04.2023 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama. _

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Iqra Manzoor, Advocate
...... for information and necessary actlon

Assistant Reg/Lrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

. EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 842 P13 /RGILP Dated: 17.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raoof Abdullah
S/O Mohd Abdullah Bhat
R/O Muqdam Mohalla, Ahopaison, Tehsil Shangus, District Anantnag

vide notification No._ |3 60Y dated 0)-ol- 2018  for a period
of one year has been extended till _2)-02- 2»2Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order [}3
. ’ \> \‘f
(Sunil Kumar)

Assistant Registrar (L.P)

No: \9%5)-08 /RG/LP Dated: _\<-.04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Raoof Abdullah, Advocate

...... for information and necessary actlo%%%}
| M

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

EXTENSION -
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §#4s/ve12 IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Sawhney
S/O Naresh Sawhney
R/O 47-P A/B Gole Market, Gandhi Nagar, Jammu

vide notification No.5 /6 Ojf 2021 /£Cq  dated 0 §-06-20) |  for a period

of one year has been extended till 2/-0>-2p2Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

By Order
Y /g«&%ﬁ»
| (Sunil Kumar

Assistant Registrar (L.P)
No: [9932)> <29 /RG/LP Dated: 7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Raghav Sawhney, Advocate

...... for information and necessary action.
M v
g

Assistant Registrar (L.P)
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * %k %

NOTIFICATION

No: 97f “hreys IRGILP Dated: /7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeet Anand
S/O Sham Lal Anand
R/O F-670 Bharat Nagar, Rehari Colony, Jammu

vide notification No.5 Y+ o,;f 2021/%6/LP dated 0 - 06-2p21 for a period
of one year has been extended till 2)-02- 2924  after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /C«(/%’(rk/\ﬂvﬁ

(Sunil Kuma
Assistant Registrar (L.P)

No: / 9932~ 37 /RG/LP Dated: /F  .04.2023 2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sumeet Anand, Advocate

...... for information and necessary action.
/Q/«a;\%@w

Assistant Registrar (L.P)
N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 976+/ %) IRGILP Dated: (7 _.04.2023

!

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Nazir

S/O Nazir Ahmad Bhat

R/O Awaneera Zainapora, Bagdar Mohalla, Tehsil Zainapora, District
Shopian | .

vide notification No. S&% O,)ﬁ 202 | R !LPdated 02-0% - 29> ) for a period

of one year has been extended till 2/-02- 2p>4 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from

sought before the date of expiry unless the absolute/final enrollment as an

“the CID.

The renewal / extension of provisional licence/enrolilment must be

Advocate is ordered there before.

By Order W
(Sunil Kumar)

Assistant Registrar (L.P)

No: (4958 -4 /RGAP Dated: (7 .04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Ishfaq Nazir, Advocate
...... for information and necessary action. ﬂ’% Ve

S
Assistant Reéi trar (L.P)

(%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:gmf;zw IRGILP Dated: /9 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Ahmad Najar

S/O Ghulam Nabi Najar
R/O Sirhama Syedabal, Tehsil Srigufwara, District Anantnag
vide notification No. §7.6 dated O/~ /2 — 2 /& for a period

of one year has been extended till 3/-92% — 29 >4/ after condonation of delay

and subject to the verification of his/her Ceriificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
! /\é’ﬁ?
ar

(Sunil Kum
Assistant Registrar (L.P)

No: |997%- OY% /JRG/LP Dated: !9 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. = Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for mformatlon
and also keeping record of the same.
7.  Mr. Tanveer Ahmad Najar, Advocate

...... for information and necessary action.
el
]

Assistant Registrar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION -
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6?6(%?3023/RG/LP Dated: /9 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sakina Yousuf Wani

D/O Mohd Yousuf Wani

R/O Sekidafar, Safakadal, Tehsil Eidgah, District Srinagar

vide notification No. 47 of o ylﬁ,{cﬂ/w dated (2 - 0&7 - o> ) for a period
of one year has been extended till 3/-03- 2024 after condonation of delay

and subject to the verification of his/her Ceriificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroiilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord .
(Sunil Kumar

AssistarbRegistrar (L.P)

No: 199898~ 95 /raip Dated: {9 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. '

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sakina Yousuf Wani, Advocate

...... for information and necessary action.

Y
Y %
Assistant Re‘gﬁt)ar (L.P)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
'OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §774 2023 RGILP Dated: _{?.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Haadee Amin
D/O Mohammad Amin Bhat
R/O Govt. Housing Colony Ompora, Tehsil & District Budgam

vide notification No. 74 Y ajz" J@MI/R&‘/LPdated D-0f-202] for a period
of one year has been extended till 3)-03-2024 after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
- sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /Q,:,eé/%y/g

A
(Sunil Ku\m_:!lr

Assistant Registrar (L.P)

No: 19994— 20003 /RG/LP Dated: |9 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Haadee Amin, Advocate _

...... for information and necessary act%%

2t
Assistant Ré?g‘isxrar (L.P)

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act,\ 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5806/20% |RGILP Dated: /7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabia Aziz
D/O Abdul Aziz Teli
R/O Batapora, Tehsil & District Shopian

vide notification No. 9 F dated 20 -09~ 20/9  for a period
of one year has been extended ftill >/-02~-2p 24 after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Mz

\
(Sunil Kumar

Assistagt/Registrar (L.P)
No: 20004 -/  /RG/LP Dated: /9 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rabia Aziz, Advocate

...... for information and necessary action.

M 12

Assistant Registrar (L.P)

as
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 59/%/0?023 IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajid Hussain Shah
S/O Sagheer Hussain Shah
R/O Middle Sanai, Tehsil Surankote, District Poonch

vide notification No.6%2 &7 2021 /57 dated 0C- 0% —Do 2/ for a period
> !
of one year has been extended till >/~9 %~ 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
- concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order w?

(Sunil Kumar
Assistant Registrar (L.P)

No: 20012 = (9  /RG/LP Dated: !7 .04.2023 (1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Assoma’uon Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. :

7. Mr. Sajid Hussain Shah, Advocate

...... for information and necessary action.
M‘ﬁ

Assistant Reglstrar (L.P)

3%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3511->/ye01 IRGILP Dated: _14.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunidhi Chib
D/O Balbir Singh Chib .
R/O H.No.8, Sec. No.1, Preet Nagar Digiana, Tehsil & District Jammu.

vide notification No. 562 of 2621 / Rb1 dated 0C- 07 —2p 2 for a period
of one year has been exténded till 3)- 02— 224 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /CV%

(Sunil Kum
Assistant Reglstrar (L.P)

No: Joodo-2"F /RG/LP Dated: _|7 .04.2023 (),

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sunidhi Chib, Advocate

...... for information and necessary action.
W

Assistant Regi trar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
[l OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 883 L;Z 2023 IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Altaf Hussain Shiekh
S/O Sonaullah Shiekh
R/O Yehama Lawoosa, Shiekh Mohalla, Tehsil Qalambad, District Kupwara

vide notification No. A8F 0“]{_) 202 | R|LPdated [9-0%F—2p2 ] for a period
of one year has been extended till >]—0%- 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

<A\

(Sunil Kumar
Assistant Registrar (L.P)

No: 20033 U0 peip pated: 19 .04.2023

By Order V;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication .in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Altaf Hussain Shiekh, Advocate
...... for information and necessary action.

SPS
Assistant Registrar (L.P)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I

EXTENSION
-OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @5'5/&{2623 IRGILP Dated: /9.04.2023

- Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manik Bansotra
S/O Sham Lal

R/O Ward No.12, Keshav Nagar, Tehsil Katra, District Reasi

vide notification No.Y#3 &f 2enl/ Kﬁ‘l/ (P dated 0F-06- 2021 for a period
of one year has been extended till 2}-p>-262Y4 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of histher character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W

(Sunil Kumar)
Assistant Registrar (L.P)

No: Q004148 pe/p Dated: (7 .04.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of .

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manik Bansotra, Advocate

...... for information and necessary action.
/gwﬁ,;i/\,,tfs

Assistant Registrar (L.P)

@

28
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HIGH COURT OF JAMMU & KASH]V_[IR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #8522 IRGILP  Dated: /4_.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashaf
S/O Abdul Wahid
R/O Near Housing Colony, Akramabad, Tehsil & District Doda

vide notification No. Y8/ Ojf 202/ / £6:1](P dated 67 —06~ 202 | for a period
of one year has been extended till 2/- 023~ 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

%
(Sunil Kun‘gwl
Assistant Registrar (L.P)

No: 2004126 ;eGP pated: (7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :
4. President, District Bar Association, Doda.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Ashaf, Advocate
...... for information and necessary acilo/ngby/

Assistant Reg strar (L.P)

OF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #666f 202JIRGILP Dated: /7_.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajeshwar Singh
S/O Joginder Singh
R/O Sukka/Pakhian, P/O Kangrail, Tehsil Jammu North, District Jammu

vide notification No. Q oK gP Doy / & LP dated 0F-0b6~2s)]  fora period
of one year has been extended till »1-0>-2p2Y after condonation of delay
and subject to the verification of his/her Certificates/LLL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /Q(';%T/,»”
(Sunil Kum

Assistant Registrar (L.P)
No: L6057 -6Y ;RGP Dated: /1 .04.2023 (P

Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rajeshwar Singh, Advocate

...... for information and necessary action.
/Q/va CE

Assistant Registrar (L.P)

@)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %?#ﬁwlRG/LP Dated: /7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Achal Sharma
S/O Sudershan Sharma
R/O H.No.37, Sector No.1, Upper Roop Nagar, Jammu

vide notification No.  [0/& dated 09- 0/~ Do 2o for a period
of one year has been extended till 2/—-02~ 2> Y after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order %ﬁ

>
(Sunil Kul}n

Assistant Registrar (L.P)
No: 0085 -1 peap pated: !9 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and.Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7. Mr. Achal Sharma, Advocate

...... for information and necessary action.

M %

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &% é}f)ﬁﬂ IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arwa Nayeem
D/O Mian Nayeem Ullah Khan
R/O Fateh Kadal, Malik Angan, Tehsil & District Srinagar

vide notification No.  [p//] dated 09-0/-26>2  for a period
of one year has been extended till 3]-0%-262Y after condonation of delay

and ‘subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘fP’@

(Sunil Kum\ar)
Assistant Registrar (L.P)

No: 20873-60 oo b Dated: /7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Arwa Nayeem, Advocate

...... for information and necessary action.

%) v
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8896/ 223 IRGILP Dated: /% .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Gull
D/O Gull Mohamad Sheikh
R/O Allie Koocha, Hergam, Taing Mohalla, Tehsil & District Shopian

vide notification No. [11] dated [p-o/- 20)p for a period
of one year has been extended till 2]-05-2p)4 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | W
d \S“\"’?;g

(Sunil Kumar)
Assistant Registrar (L.P)

No: 20060166  peip pated: !9 .04.2023 (2L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. {
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Bisma Gull, Advocate
...... for information and necessary action.

/% V1

Assistant Registrar (L.P)
L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 87042022 |RGiLP  Dated: /7 _.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aga Syed Abass
S/O Aga Syed Mehdi
R/O Grounjuk, Minjee, Tehsil & District Kargll

vide notification No. | 0] D dated 09-0l- 2626  for a period

of one year has been extended till 3)-p3-2¢).Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Wg)lg
(Sunil Ku‘nz r)

Assistant Registrar (L.P)

No: 2008996 \neip pated: !9 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. ‘

7. Mr. Aga Syed Abass, Advocate

...... for information and necessary acW 5
@

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 82/¢/ 2022 |RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nasir Ahmad Khadim

S/0O Abdul Rehman Khadim

R/O Aishmuqam, Peer Mohalla, Tehsil Pahalgam, District Anantnag

vide notification No, 864 dated /Z-10-2019 ‘for a period |

of one year has been extended till 3/—0>— 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order %}
ar)

(Sunil Kum
Assistant Registrar (L.P)

No: 20677~ /0% |rGiLP Dated: 9 .04.2023 (),

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nasir Ahmad Khadim, Advocate

...... for information and necessary action. |
M
| : SN g
As@ant Registrar (L.P)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 870 o)o3 IRGILP Dated: /#.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmad Sheikh
S/O Fayaz Ahmad Sheikh
R/O Khag, Tehsil Khag, District Budgam

vide notification No. 5L 07f 20).1/26)L7 dated 0S-0% ~202/  for a period
of one year has been extended till 3/—22- 2824 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

At

: Assistant Registrar (L.P)
No: )99+44-3> /RG/LP Dated: |7 .04.2023 Vj

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mushtag Ahmad Sheikh, Advocate

...... for information and necessary actW/}
STy

Assistant Registrar (L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8924/ 20J3RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Nazir Kirmani
S/0 Nazir Ahmad Kirmani
R/O Nelipora, Magam, Tehsil Handwara, District Kupwara

vide notification No.Y2.9 %i 2021 % zéyTléPdated 0§-066-202) for a period
of one year has been extended till >1-0>-202Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from .
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /Q%

(Sunil Kumar)
Assistant Registrar (L.P)

No: R8(05-72 /pG/P Dated: 7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Asif Nazir Kirmani, Advocate
...... for information and necessary action

M

Assistant Re strar (L P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (734{2023 IRGILP Dated: /4 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Amin
D/O Mohammad Amin Ganaie
R/O Ushkara, Kanli Bagh, Tehsil & District Baramulla

vide notification No. + S5 S dated 20-12 -2 020 for a period
of one year has been extended till D) —0>— 224 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /yﬁ,e__/y\g//ﬁ/;
. (Sunil Kumar)
Assistant Registrar (L.P)

No: R0/3 -2/ |pG/LP Dated: /7 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.

4, President, District Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Iqra Amin, Advocate

...... for information and necessary action.

_ ks
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 5744 X223 |RGILP Dated: # .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonalika Anand
D/O Prabhu Dayal
R/O Nai Basti, Gajansoo, Tehsil Marh, District Jammu

vide notification No. / o8 dated [4—02- 2ode fora period
of one year has been extended till ) —0 A loﬂfi after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /QMW{EM”

(Sunil Kumar)
Assistant Registrar (L. P)

No: 20022729 ;pGip Dated: 7 .04.2023

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette. '

4. President, J&K High Court Bar Association Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

_ the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sonalika Anand, Advocate

...... for information and necessary acW st

Assistant Reglstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 874/ 03 IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj Ul Bashir
S/O Bashir Ahmad Laway
R/O Laroo, Tehsil & District Kulgam

vide notification No. Qé . dated 22-/p— 2020 for a period
of one year has been extended till >)-023 — D024 after condonation of delay
and subject fo the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
y \q», jyj
, ' (Sunil Kumar
Assistant Registrar (L.P)

No: 20/20-37 ;pG/LP Dated: !7 .04.2023( %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mehraj Ul Bashir, Advocate

...... for information and necessary action.
%ﬁ

Assistant Re\gi trar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 576 %ZQJB/RGILP Dated: /7 .04.2023

- Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Singh
S/O Ishpaul Singh
R/0O W.No.13, Sawan Chack, Tehsil & District Kathua

vide notification No. 9 #+ dated (% -0)~20lF _ for a period
of one year has been extended till /- 85— 24 after condonation of delay
and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /%
3 \;}vﬁ
(Sunil Kumar

Assistant Registrar (L.P)
No: 20/35- Y"1 jRG/LP Dated: _7 .04.2023 [

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sandeep Singh, Advocate

...... for information and necessary action. B
—Ueen T

N
Ass?@ant Re\gi trar (L.P)
.’ /\‘ //

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 777 ;% L2 RG/LP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kaneez Fatima

D/O Gh Ahmad Sofi

R/O Kripal Pora Bala, Sofi Mohalla, Tehsil Pattan, District Baramulla

vide notification No. €2 3 dated 21 -09-2o\9  for a period
of one year has been extended till 2\- 6>~ Yo Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %’}

(Sunil Kuma
Assistant Registrar (L.P)

No: R01%6-52  pe/p Dpated: 7 .04.2023 (U

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
. 4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kaneez Fatima, Advocate
...... for information and necessary actl

ASS|stant Regls/Lr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @6}'5&% A22IRGILP Dated: /7 .04.2023

Provisional admission grantevd under Advocates Act, 1961 in favour of

Mr. Koshal Sharma
S/0O Ved Parkash
R/O V.P.O. Badyal Brahmana, Tehsil R.S. Pura, District Jammu.

vide notification No. 596 of 2@2!(/%67‘/& dated 0S~p7 —202 1  for a period

]
of one year has been extended till 2/-02-2+,2Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order /Q:wr%
(Suni Kurﬁg}';i‘

Assistant Registrar (L.P)

No: 20157 -6Y% /Re/LP Dated: (7 .04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '
President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Koshal Sharma, Advocate

...... for information and necessary actloh. = H‘ s
Assistant Registrar (L.P)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 899¢f 222/RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farhat Zaffar
S/O Zaffar Ahmad Khan
R/O Gulshan-aabad, Tehsil Charar-i-Sharief, District Budgam

vide notification No._ ({{ & | dated (F-03-20/6 for a period

of one year has been extended till 2/-02 ~2 s34 after condonation of delay

and subject to the verification of histher Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. '

By Order /%qfﬁ

(Sunil Kumar
Assistant Registrar (L.P)

No: RO16S 72 jpe/ip Dpated: ' .04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.

President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Farhat Zaffar, Advocate
...... for information and necessary action.
W
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7% %ﬁ 2023 IRGILP Dated: ¢7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Idrees Mushtaq
S/O Mushtaq Ahmad Bhat
R/O Qazigund, Gousia Market, District Anantnag

vide notification No._[02Y % 2021) Aty dated (¢-09- D2/ fora period
of one year has been extended till /- 02 - 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘1;'/?
(Sunil Kumar
Assistant Registrar (L.P)

No: 20173- 80 sre/p Dated: !? .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

3] CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Idrees Mushtaq, Advocate

...... for information and necessary action.

%»3
Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

'~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 70/¢/023 |RGILP Dated: & .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Nabi
- S/O Gh Nabi Paray
R/O Sonawari, Kochak Mohalla, Hajin, Bandipora

Vide natification No. A9 - _ dated 16-10-2018 for a period
of one year has been extended till 21-0%~ Dp DY after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Wk/ﬁvg
un\'igér)

(Sunil
Assistant Registrar (L.P)

No: ROI8!- 08  1ncip Dated: /9 .04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Bandipora.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Bandipora. -

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

N

Mr. Irshad Nabi, Advocate

...... for information and necessary action.

‘ 'Vj
Amr (L.P)
R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR %

" EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: P02 2022 RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sobya Manzoor

D/O Manzoor Hussain

R/O Kurhad, Tehsil Koteranka, Rajouri

Vide notification No.__ {2 o dated 02 -0]-2¢]9 for a period

of one year has been extended till 2 ]-0%- 2024 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Mz’?

(Sunil Kumar)
Assistant Registrar (L.P)

No: 20069~ 96 /rG/LP Dated: 7 .04.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sobya Manzoor, Advocate

...... for information and necessary action.

Pt

1>
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
x %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9028 2025RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaweer Ali Mir

S/0 Gh Hussan Mir

R/O Patwaw, District Budgam

Vide notification No._| 0 8 dated D2—01—26)9  for a period

of one year has been extended till >]1-0%~ 2624 after condonation of delay

- and subject to the verification of his/her Certificates/LL.B Degrees from the

concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %,V'}

(Sunil Kumar)
Assistant Registrar (L.P)

No: 2017704 ;ocip pated: /7 .04.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ’

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yaweer Ali Mir, Advocate

...... for information and necessary action.

/CA/%V!

\
Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %q?ﬂzozz IRG/LP Dated: /¢ .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Shabir Hussain

S/O Syed Gh. Mohi Ud Din Bukhari

R/O Peer Mohalla, Pattan, Teh. Kreeri, District Baramulla

Vide notification No._ SY € dated 02-08- 20(L  for a period

of one year has been extended till 3 /-02%-202Y after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees from the
concerned University and verification of his/her character and antecedents from
the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /%
(Sunil Kuma )

Assistant Registrar (L.P)
No: 20206~ IS |RG/LP Dated: /9 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla..

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Syed Shabir Hussain, Advocate
...... for information and necessary action.

Y| Vo
Assistant Registrar (L.P)

(X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 70r % 2023 IRGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sahil Sharma
S/0O Rajinder Prasad
R/O House No.84, Ext-Ist , Subash Nagar, Jammu

vide notification No.[8F  dated )§-06-20/9 _for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order “/Q/%LT’T

( Sunil Kuma
Assistant Registrar (L.P)

No: RO216-23 1pcip pated: !9 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagar for information

and also keeping record of the same.

. 7. Ms Sahil Sharma, Advocate
...... for information and necessary action.

W q,}
A@Slstanmr (L.P)
0

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 406 @%)023 /RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehar Zulfigar
D/O Zulfigar Ali Parray
R/O H.No.213, Mast Garh, Jammu

vide notification No.{F 47 dated D0-02- 2619 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /M@

( Sunil Kumar )
Assistant Registrar (L.P)

No: 2022Y-%/ ;RGP Dated: /7 .04.2023 (1.

Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Sehar Zulfigar, Advocate

...... for information and necessary action.

o

Assistant Regist q'ar (L.P)

@l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %?6% 223 RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Richa Sharma
D/O Ashok Kumar
R/O Mearth P.O Budhi, Tehsil & District Kathua

vide notification No.|70& dated 20-063-26/9 for a period of one year has

been extended till 31.03.2024 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absoluteffinal enroliment as an
Advocate is ordered there before.

By Order | W
( Sunil Ku\m r)

Assistant Registrar (L.P)
No: 20232 39 ;pg/p Dated: 7 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
. Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Richa Sharma, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

NOTIFICATION

No: 9084/ 223 |RGILP  Dated: 2°.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manpreet Kour
D/O Kulbir Singh ,
R/O Govind Nagar, Village Deoli, Tehsil Bishnah, District Jammu

vide notification No. 840  dated [7-p£-20 |7 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befo_re.

By Order A%W}

( Sunil Kurhar )
Assistant Registrar (L.P)

No: 203SH~6! /|RG/LP Dated: 20 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

- 7. Ms. Manpreet Kour, Advocate

...... for information and necessary action.

DS 1%

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8Ul 0/20,2 RGILP Dated: /7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saif Ali Khan
S/O Ghulam Jaffar Khan
R/O Pishu, Tehsil & District Kargil, Ladakh

vide notification No.{2/S dated {0-0{- 2020 for a period of one year has

been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order | /Q?%‘eh) 3

( Sunil Kumar)
Assistant Registrar (L.P)

No: /9817~ 24 /RG/LP Dated: /7 .04.2023 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4, President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Saif Ali Khan, Advocate

...... for information and necessary action. V,}

}
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Coun_cil under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 907¢/ 202% |RGILP Dated: .2 .04.2023

Provisional admission grantéd under Advocates Act, 1961 in favour of

Mr. Rahul Kumar Verma
S/0O Pritam Chand
R/O Ward No.2, Opp. Kabir Nagar, Tehsil & District Kathua

vide notification No. /6§ ! dated [6-03 - 2025 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /Q/‘/}%ﬁﬁj
I Ku}n r)

( Suni
Assistant Registrar (L.P)

No: 20262 69 |RG/LP Dated: A2 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7. Mr. Rahul Kumar Verma, Advocate .

...... for information and necessary action.

PR~

Assistant Registrar (L.P)

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 4/03/2023 IRGILP Dated: 2%.04.2023

Provisional admission granted under Advocates Act, 1961 in favouf of

Ms. Subha Zutshi
D/O Sanjay Zutshi
R/O Housing Colony, Pocket 5, Sec.2, Flat D-3, Channi Himmat, Jammu

vide notification No.|>3Y ] dated 20-02-2s20 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By order Mp’}

( Sunil Kuma )
Assistant Registrar (L.P)

No: 20370~ 77 |/RG/LP Dated: <<° .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Subha Zutshi, Advocate
...... for information and necessary action.

/Qf% %

Assistant Registrar (L.P)
—

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No: 9// fg/ 2023 RGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sahiba Banotra
D/0O Satish Chander Banotra

R/O House No.20-B, Lane No.l1, Basant Nagar, Janipur, Tehsil Jammu
North, District Jammu

vide notification No.féﬂg dated /&05-%)@ for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

B ~ M ,
y Order /‘\S;(ms
( Sunil Kumar
Assistant Registrar (L.P)

No: 20378 -85 ,RG/LP Dated: “° .04.2023

Copy forwarded to the: -

1. -Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sahiba Banotra, Advocate

...... for information and necessary action.

W

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9/2%/2023 IRGILP Dated: 29.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Kumar
S/O Puran Chand
R/O Ward No.3, Changran, Tehsil & District Kathua

vide notification No./ 29 dated [£-03~2620 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order | » | /QJ%\_\\Q

( Sunil Kumar )
Assistant Registrar (L.P)

No: AD3DE 9% |RG/LP Dated: <0 .04.2023 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ajay Kumar, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /2 522023 /RGILP Dated: -2°.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Hussain
S/O Ab Gani Hajam _
R/O Malik Pora, Tehsil & District Pulwama

vide notification No._ 55 dated 22-)o-2020 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

1
By Order M

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20394~ 40! |RG/LP Dated: R° .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Myr. Asif Hussain, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9/"/?&20,?3 IRG/LP Dated: £7.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ibahat Nowsoze
D/O Gh Mohmmad Dar
R/O Pakher-Pora, Balkhi-Basti, Tehsil Chirar-e-Sharief, District Budgam

vide notification No. /6§ %f 2621 (/ P 6 dated 24-02-2024 for a period of one

year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. :

By Order W}
. ar)

( Sunil Kum
Assistant Registrar (L.P)

— A0
No: L0020 nGip Dated: 2P .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
- 6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ibahat Nowsoze, Advocate

...... for information and necessary action. .
vy
: M \4‘

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 415 %/2%’ IRGILP Dated: <°.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehnaz Parveez
D/O Parveez Ahmad
R/O Charar-i-Sharief, Shah Mohallah, District Budgam

vide notification No. Y94(A ) of U/ KG dated Df—02-2e2] for a period of one

year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The _renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order M} %

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20410 /7 nGip Dated: 2° .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Mehnaz Parveez, Advocate
...... for information and necessary action.

e

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %/¢ 0% <023 |RGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manik Bhardwaj
S/O M. K. Bhardwaj
R/O 41 B/B IInd Extension, Gandhi Nagar, Jammu

vide notification No. {9Y of 2021 ]RG;  dated 29 -02 20 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

( Sunil Kumar)
Assistant Registrar (L.P)

No: ROUE -2 1peip pated: *° .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Manik Bhardwaj, Advocate

...... for information and necessary action.

W

Assistant Registrar (L.P)
§
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION ,
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9/74/2023 RGILP Dated: -2 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pakeeza Basheer
D/O Basheer Ahmad Dar
R/O Faizabad Colony, Naik Bagh Nowgam, Tehsil Chanapora, Srinagar

vide notification No..5 0Y o;/’ Dol /KQ, dated 2/-p%-202) for a period of one
year has been extended tlII 31.03. 2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /Q«%ﬁ?

( Sunil Kumar )
Assistant Registrar (L.P)

No: 28426722 1peip pated: 2P .04.2023 (L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Pakeeza Basheer, Advocate

...... for information and necessary action.

W

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961).
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9/@?%’2} IRG/LP Dated: .22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Kumar
S/O Om Parkash
R/O W.No.8, P.O Village Dehari, Tehsil Ramnagar, District Udhampur

vide notification No.YY 4 01)3 202.1) Ré: JLPdated pT-pb 2021 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order M ) !
' \

( Sunil Kumar)
Assistant Registrar (L.P)

No: 2043 -9 jRG/LP Dated: 22 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi. |

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Anil Kumar, Advocate
...... for information and necessary action.

W;&

Assistant Registrar (L.P)

@

12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q/W;/fWJ IRG/LP Dated: 2©.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Khan
D/O Parvaiz Ahmed Khan
R/O Harni, Galhuta, Tehsil Mendhar, District Poonch

vide notification No. %66 &f loy,il/myl/[j’ dated 0$-p6- 202 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order B

( Sunil Kumar )
Assistant Registrar (L.P)

No: 2047249 penp pated: _ 22042023\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch,

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1. Ms. Heena Khan, Advocate
...... for information and necessary action.

M(}

Assistant Registrar (L.P)
IS

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %wj%/ 423 IRGILP Dated: -2 _.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kannagi Singh
D/O Parkash Singh
R/O Village Thanoon, Tehsil & District Kathua

vide notification No. 42/ %f)aLI/QG—/’/LPdated 08 -0L 292 ] for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/he.r Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Mmg

( Sunil Kumar)
Assistant Registrar (L.P)

No: 2045087 |RGILP Dated: -2 .04.2023 (£
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Kannagi Singh, Advocate

...... for information and necessary action.

M Ke

Assistant Registrar (L.P)

3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9%/¢/2023 RGILP Dated: 22.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishev Andotra

S/O Jatinder Singh

R/O Ward No.12, Mandi Mandikhar, Near Shiv Mandir,Tehsil & District
Kathua

vide notification No. 5 o3 &JC 202 |R&; | Ly dated 07 -06-2s2]) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order W

( Sunil Kumar)
Assistant Registrar (L.P)

No: ZOULE 63 RG/LP Dated: <% .04.2023 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rishev Andotra, Advocate

...... for information and necessary action.

Pk

13

\
Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7225/ 213 |RGILP Dated: 20 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saiqa Jan
D/O Mohd Khalil Paul

R/O New Airport Road, Humhama, Tehsil & District Budgam

vide notification No. 51§ G:}E 202 iﬁ(‘ﬂ dated 08 - 06 -De2.1 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %ﬁ
( Sunil Kumar)

Assistant Registrar (L.P)
No: 2046673 |RG/LP Dated: 20 .04.2023 ({.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

- 6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Saiqa Jan, Advocate

...... for information and necessary action.

P

Assistant Registrar (L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 925@%)533 IRG/LP Dated: 2°.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tazeem Ahmed
S/0 Nizam Din
R/O Lah, Tehsil Thanna Mandi, District Rajouri

vide notification No.5>¢ O;;e 200 [R6 |(Pdated 08-0h- 202} for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

( Sunil Kumar)
Assistant Registrar (L.P)

No: R0Y7Y- &/ jpG/LP Dated: 2P .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tazeem Ahmed, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #244/2)2 |RGILP Dated: 22.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arjun Singh
S/0 Rattan Singh
R/O Chan Kanthi, Tehsil Thuroo, District Reasi

vide notification No.SSY o/f 2021/ [ P dated 0D-07 -2p2] for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /QME‘/":\;?

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20462~ &9 paip Dated: 2 .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arjun Singh, Advocate
...... for information and necessary action.

A R

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 72/ %72 IRGILP Dated: 22.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dinesh Kumar
S/0O Parshotam Lal
R/O House No.127 Jamola, Tehsil Koteranka, District Rajouri

vide notification No.54Y 4}£ 20)]/Req)iPdated 02-07 ~Dp2) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /W ‘

- ( Sunil Kumar )
Assistant Registrar (L.P)

No: 20790777 1RGP Dpated: 2© .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Dinesh Kumar, Advocate

...... for information and necessary action. b
M}\,\‘ 2%

Assistant Registrar (L.P)

(¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: P%4/ 2022 IRGILP Dated: .22 .04.2023

- Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jessica Bal
D/O Rajnish Bal
R/O Flat No. 10A Nidheesh Enclaves,Channi Rama, Tehsil & District Jammu

vide notification No. $9> o:}f Zo)/}(lﬁavllLPdated oS-07-292) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /%?3

( Sunil Kumar )
Assistant Registrar (L.P)

No: 20498505 |RG/LP Dated: “° .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammul.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jessica Bal, Advocate

...... for information and necessary action.

G P

Assistant Registrar (L.P)
2.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 727 %ﬂ 213 IRGILP Dated: .22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashray Anand
S/0O Vijay Anand
R/O 138-A Shopping Center, Bakshi Nagar, Tehsil & District Jammu

vide notification No. YU/ o (Df %)/(/Z%/CIHated 0S-06- Do/ for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | /gw%;,
( Sunil Kum:’am }

Assistant Registrar (L.P)

_ (1
No: 20506 —/3 /pG/LP Dated: 2P .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. |

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ashray Anand, Advocate ,
...... for information and necessary action.

W
@sistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %267%/ 223 IRGILP Dated: .22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Raheel Azrar Kazmi
S/O Azrar Hussain Shah
R/O Sanai, Tehsil Surankote, District Poonch

vide notification No.6 ¢3 GJ:,Q 2021/ Ry dated pS-07~20) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /gv%ﬁ,/g

( Sunil Kuma\r)
Assistant Registrar (L.P)

No: 20817 -22 |RG/LP Dated: 2 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Syed Raheel Azrar Kazmi, Advocate
...... for information and necessary action.

oy

e a7 Kl

|
Assistant Registrar (L.P)

(&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 672%%/ 2622 RGILP Dated: 20.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mantasha Jan

D/O Sheikh Nazir Ahmed -

R/O Manchowa, Bagh-e-Mehtab, Tehsil Chadoora, District Budgam

vide notification No.509 o;f 2021 / EG—; dated 0$-0%F - 29>/ for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/ther Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order mﬂ

( Sunil Kumar)

Assistan Jegistrar (L.P)
No: 20523-30 JRG/LP Dated: 20 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. /
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for information
and also keeping record of the same.

7. Ms. Mantasha Jan, Advocate

...... for information and necessary action.

Gz

Assistant Registrar (L.P)

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %’0%&2&?2 IRG/LP Dated: 2£.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahil Jamwal
S/0O Lehar Singh
R/O Badhori, Tehsil Bari-Brahmna, District Samba

vide notification No. 4.6 Of 202 [£G7 dated p -07-202] for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /@% L3

( Sunil Kumar)
Assistant Registrar (L.P)

No: 2053138 jpeip Dated: 20 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rahil Jamwal, Advocate
...... for information and necessary action. .
W
"l
Assistant Registrar (L.P)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 45/%”2023 IRGILP Dated: .22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tareeq Ul Islam
S/O Abdul Rehman Khan
R/O Putukhah Mugam, Khan Mohalla, Tehsil Khoie, District Baramulla

vide notification No.7/& 0/;/ 202]) 86/ (P dated |19-0F- 202/ for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order /%3

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20539-% /reip Dated: 20 _.04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. _
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tareeq Ul Islam, Advocate
...... for information and necessary action.

/Ce/"“’m";/i

| =1
Assistant Reglsérér (L.P)

d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7% ﬂ;/a?ﬂv@ /IRGILP Dated: % .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Anand
S/O Surinder Kumar Anand
R/O Ward No 9, Tehsil Nowshera, District Rajouri

vide notification No. [629 dated 2.8-0%-2619 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

W '
By Ord\er W}

( Sunil Kumar)
Assistant Registrar (L.P)

No: 03 by -5y /RG/LP Dated: 20 .04.2023 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. -
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajay Anand, Advocate
...... for information and necessary action.

Assistant Reglstrar (L P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ® %

NOTIFICATION

No: 9326;/»?022 IRGILP Dated: 2 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Rasool
S/O Gh Rasool Malik
R/O Doulatpora Kreeri, Malik Mohalla, Tehsil Kreeri, District Baramulla

vide notification No.»&2 sﬁf),a'),! {RCn ]LP dated p% - o - 202 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /g/oé%g

( Sunil Kuma}'

Assistan@egistrar (L.P)
No: 20550~ 62 |RG/LP Dated: “? .04.2023 (&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Adil Rasool, Advocate
...... for information and necessary action.

/W

Assistant Registrar (L.P)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7374022 IRGILP Dated: 2 _.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chandan Kumar
S/O Badri Nath
R/O W.No.7 Gandhi Chowk, Near Nariniketan, Tehsil & District Kathua

vide notification No.5F) Qf QQH/ R | LP dated 05-07-202-) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /%ﬂ
( Sunil Kumar
Assistant Registrar (L.P)

No: ROS63- 70 |nGip Dated: 2% .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. . President, District Bar Association, Kathua

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Chandan Kumar, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 921’5/,2023 IRG/ILP Dated: .22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Andotra
S/O Raj Pal Singh
R/O Ward No.12, Mandi Mandi-Khar, Tehsil & District Kathua

vide notification No. 527 a}f 202 r/,éd—y dated pS-07 —2p2] for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order g =7 [k’S
- ( Sunil Kumar)

Assista&Registrar (L.P)
0!

No: 2057/  ;ocip Dated: 2 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6.  Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rahul Andotra, Advocate

...... for information and necessary action.

e el

Assistant Registrar (L.P)




97

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E R

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7% ‘%’/ 203 IRGILP Dated: 2% .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Leeza Bashir
'D/O Bashir Ahmad Bhat
R/O Umar Abad -B, House No. 03, Peerbagh, District Srinagar

vide notification No. 292 dated 22~ 0 - D)2 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | /C/%

(.Sunil Kurna )
Assistant Registrar (L.P)

No: 20579 - ;ncnp Dpated: 22 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Leeza Bashir, Advocate

...... for information and necessary action.

W

Assistant Registrar (L.P)

®

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7374/ 23 |RG/LP Dated: 2.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Harpreet Singh
S/0O Joginder Singh

R/O Sector-3, Gobind Nagar, Munchi Chak, Camp Gole Gujral, Talab Tillo,
Tehsil Marh, District Jammu

vide notification No. /8S2 dated 1S-03-26]§ for a period of one year has
been extended ftill 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /Qk%ﬂ
( Sunil umaﬁr)

Assistant Registrar (L.P)

No: 20587 % RGP Dated: Z2__.04.2023 (@/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammur for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Harpreet Singh, Advocate
...... for information and necessary action.

= T

Assistant Registrar (L.P)

€
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘735%” 2623 IRGILP Dated: %7 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidharth Proch
S/0 Vijay Kumar

R/O Ward No.l, H.No.169, Shaheedi Chowk Kathua, Tehsil & District
Kathua

vide notification No. 646 & o,;f 2021/ {6 dated 6C-0F-202) for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

~ The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wj

( Sunil Kumar)
Assistant Registrar (L.P)

No: 2059~ 402 ;oGP Dated: 22 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua. _

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sidharth Proch, Advocate
...... for information and necessary action.

&

7
Assistant Registrar (L.P)

as
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 737 %2003|RGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Badrul Duja
S/O Showkat Ahmad Khanyari
R/O 19 Sangeen Darwaza Hawal, Tehsil Eidgah, District Srinagar

vide notification No.6§9 0:)/3 )ai/(lz&‘/LP dated [9-07-2e2/ for a period of one
. year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order % ]7,3
r)

( Sunil Kum
Assistant Registrar (L.P)

No: 206032 - 10 /RG/LP Dated: 30 .04.2023 (£

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government. Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7. Mr. Badrul Duja, Advocate

...... for information and necessary action.

% B

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 740 5f J0J3 RGILP Dated: 2 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Sambyal
S/O Inder Pal Singh
R/O Ward No.4, Krishna Colony, Tehsil & District Kathua

vide notification No.67Y Of 202/;/ 267 dated 0 (- 0F —20)/for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20611 - 18  /pG/LP Dated: 2° .04.2023 (R

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ‘ -
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Vivek Sambyal, Advocate
...... for information and necessary action.

TS

Assistant Registrar (L.P)

3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 4 W”{LJDBIRGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Nazir
D/O Nazir Ahmed Bhat
R/O Parigam, Tehsil & District Pulwama

vide notification No. 69/ 6f 202 1/&6,/LPdated [9-0F ~ 202 for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of'his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there hefore.

By Order /Qv%q(‘w?

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20619 - 26 /RG/LP Dated: ? .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Distrivt Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Bisma Nazir, Advocate
. for information and necessary action.

‘Assistant Registrar (L.P)

®
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7729 2023 RGILP  Dated: £0.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nigam Mehta
S/O Raghu Mehta
R/O H.No.99/3, JDA Housing Colony Upper Roop Nagar, Jammu

vide notification No. 762  dated Sp~/2-2e2e for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | /Wm}

( Sunil Kumar)
Assistant Registrar (L.P)

No: R0627-3Y ,RGiP Dated: 22 .04.2023 (L.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nigam Mehta, Advocate
...... for information and necessary action.

Assistant Re[gis rar (L.P)

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT (|l

NOTIFICATION

No: 07‘/3%1” 223 |RGILP Dated: & .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sofi Tajamul Islam
S/O Ab Rashid Sofi
R/O Nowhara, Tehsil & District Pulwama

vide notification No. 82 dated 2612 < 20l3 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /%W

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20635 %2 /Raip Dated: 20 _.04.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4.  President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagar for information

and also keeping record of the same.

7. Mr. Sofi Tajamul Islam, Advocate
...... for information and necessary action.

G

Assistant Registrar (L.P)

&

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Rk k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W/gfzw IRG/ILP Dated: 20 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Waheeda Khazir
D/O Khazir Mohd Dar
R/O Pathpora Marazigund, Tehsil Rohama Watergam, District Baramulla

vide notification No.S7 &  dated [6-p 8 -20 (& for a period of one year has

been extended till 31.03.2024 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wﬁ

( Sunil Kumar )
Assistant Registrar (L.P)

No: 20 64330 \peip pated: 22 .04.2023

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
, Government Gazette.

4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Waheeda Khazir, Advocate
...... for information and necessary action.

_Ce S

Assistant Registrar (L.P)

©

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 75 ¢/ )% |RG/LP  Dated: %.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basharat Waheed
S/O Abdul Waheed Khawaja
R/O Dildar, Tehsil Karnah, District Kupwara

vide notification No. IQV— dated [#-06- 2019 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /@%@

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20651-8C jraip Dated: 20 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ‘ .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Basharat Waheed, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

NOTIFICATION

No: 44 %2023 |RGILP  Dated: 2 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Sumira Imtiyaz
D/0O Imtiyaz Ahmad Malik
R/O Malikpora, Tehsil & District Pulwama

vide notification No. 65 dated [F-06-2019 for a period of one year has

been extended till 31.03.2024 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /@M/&"/;
‘ 7|

( Sunil Kumar)
Assistant Registrar (L.P)

No: 20617~ 66 /pGip Dated: 20 .04.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Sumira; Imtiyaz, Advocate
...... for information and necessary action.

qu

Assistant Registrar (L.P)

32
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k ok

NOTIFICATION

No: 797 ifa?@»?} IRGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Bhagat
S/0O Lal Chand Bhagat
R/O Hazuri Bagh Bohri, Jammu

vide notification No._[65  dated (8- 06-20(% for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M j{&

( Sunil Kumar)
Assistant Registrar (L.P)

No: 2667 ~7 ;RGP Dated: 2P .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
‘Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Sandeep Bhagat, Advocate

...... for information and necessary action.

o

2

Assistant Reg\istra’r (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8% 7%> IRGILP Dated: 22.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aashia Maryam Jaan
D/O Abdul Rashid Mir
R/O Hayihama Bungam, Tehsil & District Kupwara

vide notification No. 7 7Y  dated /9-09- 20/9 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ~ /Q%j

( Sunil Kumar )
Assistant Registrar (L.P)

206785 -6  /|RG/LP Dated: <P .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, Districvt Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. - _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7. Ms. Aashia Maryam Jaan, Advocate
...... for information and necessary action.

/5%

Assistant Reglstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 747 %ﬁl@% IRGILP Dated: 2% .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Mir
S/O Mohammad Magbool Mir
R/O Kanjikulla, Tehsil Yaripora, District Kulgam

vide notification No. #S2 dated [F-09-2019 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there hefore.

By Order :
_ ik
( Sunil Kumar)
Assistant Registrar (L.P)

No: 2068390 rG/LP Dated: 20 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Irshad Ahmad Mir, Advocate
...... for information and necessary action.

e

Assistant Registrar (L.P)

®
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: H24 205 |RGILP Dated: 22 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahir Ayoub

S/O Mohd Ayoub Hajam
R/O Wahipora, Tehsil Litter, District Pulwama

vide notification No. 452 dated 22-//-20/9 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

By Order /Q/G%W}

( Sunil Kumar)
Assistant Registrar (L.P)

-9
No: 2690~ e b pated: 22 .04.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sahir Ayoub, Advocate
...... for information and necessary action.

/@%ﬁ

Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %1% 23 IRGILP Dated: 2 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Pathania
S/O Dhrub Singh
R/O W.No-17, Partap Nagar, Fish Farm Road, Tehsil & District Kathua

vide notification No. | /56 01[7 )@7/!/ P61 dated [Y-09-202 for a period of
one year has been extenc{ed till 31 03.2024 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees‘from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /év%

( Sunil Kur}iar )
Assistant Registrar (L.P)

No: A6 698706 ,;rGip Dated: 22 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua. ‘
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Vishal Pathania, Advocate
...... for information and necessary action.

/QW‘%}

Assistant Reélstrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

T

No: 752 %/02@13 IRGILP Dated: 2%.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Bhasin
S/O Rakesh Bhasin _
R/O Dream Land Society Flat B-9, Sec-1A, Trikuta Nagar, Jammu

vide notification No. {09 dated , p-0l- 28)p for a period of one year has

been- extended till 31.03.2024 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /5‘%

( Sunil Kumar)

Assistar&iegistrar (L.P)
No: 20707 Y jpcip Dated: 20 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on

the official website. _ -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

" 7.  Mr. Akshay Bhasin, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)

@l

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %3¢/ 22 IRGILP Dated: 20.04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Saleem
S/O Mohammad Asgar Changra
R/O Changrah, Tehsil & District Kargil

vide notification No.| I3 dated / ©|-202p for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M '

” ]
( Sunil Kumar
Assistant Registrar (L.P)

No: 20 TN "2 paip Dpated: 22 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Kargil.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Mohammad Saleem, Advocate
...... for information and necessary action.

O

Assistant Registrar (L.P)

@,




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 95424 213 RGILP Dated: 20 04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Monika Devi

D/O Karan Singh Bali

R/O Muthlal, Mohalla Sunari, Ward No.2, Tehsil Pogal ParisthanUkhral,
District Ramban

vide notification No0.1043 dated 09.01.2020 for a period of one year has been
extended till 31.03.2024 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

TS
By Order W/f\f,b

(Sunil Kumar)

Assistant Reg/iztr/ar/(L.P)

No: 20723-30 neip Dated: #° .04.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monika Devi, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: WS/ 20/3|RGILP Dated: 52 .04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Megha Sharma
D/O Subash Chander Sharma
R/O Ward No.5, Near Bal Bharti School, Tehs11 & District Samba

vide notification No. [74Y dated D0-0>~-20]9 for a period of one year has
been extended till 31.03.2024 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /é/cc//‘/ (1 158

( Sunil Kumar )
Assistant Registrar (L.P)

No: 2073138 |RG/LP Dated: 0 .04.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Megha Sharma, Advocate
...... for information-and necessary action.

/Q%%p}

Assistant I%egistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % :

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 254 98 ra1p  Dated: 2P 04.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tasia Nisar :
D/O Nisar Ahmad Naikoo
R/O Zaban Matipora, Tehsil Yaripora, District Kulgam

vide notification No. [ 24 2 é;f 30%{//@7 dated [# -1l-202] for a period of one
year has been extended till 31.03.2024 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order MV)

( Sunil Kumar )
Assistant Registrar (L.P)

No: 26F%7%  RGLP Dated: 10 .04.2023 @
Copy forwarded to the: - :

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, Districvt Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tasia Nisar, Advocate
...... for information and necessary action.

/@v%}

Assistant Re;[glstrar (L.P)



